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MADHYA,BRADESH ACT i,
No 21 or 1§76. i)

I
i

MADHYA PRADEQI‘I PASHU (NIYA'\TTRAN)
ADHINIYANI 1976 -- |

[ Recewcd the assent of the Governor on the 9th I\’hrch 1976 assent ﬁrs*
pubhshcd in the ““Madhya Pradesh Gazctte” (Extraordmary), dated
- the 27th March, 1976.] :

An Act to provide in the interests of the gene1al Public for the :
j ntamten'\nce and movement of cattle. . .: ; !

Be 1t enacted by the Madhya Pradesh - Leg1slatu1c in the
TWentyscventh Year of the Republic of India aslfollows :— | .
(1) ‘This Act may be called the Madh‘ya Pradesh Pashu Short - title,
(leantmn) Adhm1yam 1976. 2 extent and

‘comm encemen

(2) It extezlxds to the Whole of the State of I\’Iadhya Pr 'desh R
(3) It shall come into force on such date and in such acess as
3 the Stat!le Government may, by notification, appoint and dlﬂelent
dates - may be appomted for different areas. ‘

| . H
.In tlns Act unless the context otherwxse requxres — Definitions.

Pt
HE L

i(a) ”cattle” means any of the: amn‘mls spec1ﬁcd “in the

{ - Schedule;

S ik
EHE

l
|
i ! ; Il
F : (b) corporatxon Iheans anybody cmpo ate constituted or
". 4 ,; registered under any enactment for!the time being in-
i1 | :iforce and -includes a company, ﬁrm or other associa-
‘I  tion of individuals;’ Sy £ :

it ‘

(c) "dlrectox in re_latmn to a ﬁrn} 1neans a partncr in the .
i fArmg : i

G
LaE I
i

(d) “notxﬁed order means: an order not1ﬁed in-the oﬁicm1
W i .} - Gazette. 1 ; _
- The State Government may, by notification in the official Amendment
Gazette add to or alter ‘or amend thé Schedule and on such noti- Schedule.
ﬁcatxon bemg issued, the Schcdule shall be deenied to be amended
accordmgly : C :

-4 (1) If the State Government is of the opinion that it is Powers to conlrol

t.

of

- miecessary or expedient so to do for the purpose of promoting the maintenance,

 public'sefety or public convenience or. public| health, it may,| by a supply,; distril

notified order, prohibit or regulate the kecping, maintainipg or wegtat Lo
movement of ‘any cattle in any pmtlcular pl'lCC or arca spcc1ﬁed :
_msuchorder Rl Lt .:AI o ;:,., ;
- |
w3 (2) Without prejudlce to the gener ality ofthe powers conferred
- by sub section (1), and .an order made, thc1eunde1 may pxovllde———

(a) for prohlbmng or 1egul’1tmw staumg 03 heldmg.o‘? Tattle
in regard to the number thereof, and the place “ito be
uscd for _the purposc; v 3

LB, i i
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:;_ Pﬁf)licition and

" . service ‘of orders.

. _:EV Ije:lf:gation-i of
Y powers,

3 | 3 1 - ' : % :
(6) for th't_a inspection of the cattle and rcgulating the constry-
{Ction, dimension, ‘ventilation, lighting, cleaning,
drainage’and water supply of dairies and cattle sheds,

| +.. *.In the occupation of persons following the trade of

-"dairy men or milk seller;,
i |

1

- ¢ cidairies and cattle pens;

(c) for establishment or construction of Gwala colonies,

| . specified place or afea; . .

1 + ) |

: ; \
i ' 4

o ;

d) for rohibition or re ulation of 'im'pzort of cattle in the
P g ) [ E ot Of cattle i

(e) for Iegulating by licencd ! __pérmit or otherwise any of the

- matters under the Act;

(f) for any incidental or supplemeﬁtarjr Himt‘cer.s_r iﬁcﬁ:luc,in‘g the
charging of the fees| ; 08
5. (1) An order made unde}l éectic}n 4fsh‘3a11~—-“ w1

" persons, be notified :

(a) if it is an order of general nature or aﬂ'éftingf a .izllass';"of
: ]in the official Gézettie;fﬁ h T

. . . Je=t ¥ i
sp e S 5 e ; .14
() if it is an order 'affecting an ' individual Pperson; or an
- individual corporation be’served in the I:Erefstribed :
: Inanner, i : ! : I

P gt gl s 4 S
(2) Where @ question arises whether a person Was |duly in-
ormed of an order made in pursuan _ 3
the requirementsiof sub-section (1)lor’ the - rules ‘made 'tl:ier;eun'der
shall be conclusive proof that he was so :informed; - but ure
comply with"the said requirement shall not ‘préchide br:op_f-iby,
other means that he was so informed or’ affect:the validity, of .the
order. - i e T R P
. 6. The St'affj: Government may, by notified order, direéF that
the power to ,Ihakg orders under section 4 shall be exeré;’salee also by

L

~such officer or, a'u‘;shprity including local authority and in ! r;elation

Penalties, -

- Persoﬁ having,t}lie 'co;ntr_ql_ 'El_;éfebf for "éarryinig such! Cattfé, lemll “be.
( ~ forfeited to 'Govcrnfl;lent. ! Bgpmatng. 388

.. tion 4, he shall on conviction be punished with! impriso
: . gt g Sendl - : : Py
‘term which' may extend ‘to one year!or with fine]

" which'the Court is satified has

to such matters and subject .to such conditions,

if i?‘nY; | asl may
be specified in thd order B

7. (1) If any person contraven-s dny order made under sec:

onment ifof 3

| Fo 7.:--'5
e

1 7 ! 3

' I3 , [ " $ . ! : -1 : 5 . I ' 3
(2) Any Court trying the contravention of an/order may direcy

that any cattle in 1‘riesper‘:t of which the Court !is sdtisfied tHaffthe:
. L . = - iy - 3
order. has been contraverred, and any vehicle ‘o] vessel or,

: S l or | ‘afim,]
been ;u!sed with the] ]Enovﬂedg- of the

14

i i I -
ek 5 o

ce of section 4, compliance with -

ailure to -

oy e
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S —————— e e e .

ENEE ' W o s |
s a0l ‘ ' = & 1 H 5C ; :
8.1 Any .person’ who attempts to contravche, or abetsi a

" contravention of, any order made under section 4 sf’xall be deemed -

to’+haver/contravened that! order.

'
i

i .

" l ’ '

s . :

- (] ' : , 4 4
it g oy (l) If- the person’ contravening an ordér made uoder -
scction 4 is a-corporation, every person, who, at the time the

" contravention was committed, was in charge of, and was responsible

S . . Sl .
__:‘pums'hablie under this Act, except on a report i

" ed may,! cither before or

""1fender ;any such-person liable to any punishment! [ifl he. proves|that

. the ‘contravention:took :place: withidut his know| ;"lgc or.

© exercised| allildye
FEENR T A

to 'the corporition for the conduct of the business of the corporation .
- s well! as ‘the’ corporation, shall be deemed to j)e guilty of the
-+ 'contravention” and shall .be; liable: to be proceed

: , cdagainst , and
punished : accordingly ; S

LTI B TR ST ;o 4 b ST
4 Ll bt . i e ; A . .‘:!
Provided: th‘at ‘nothing::contained in ‘this ‘sub-section silall

5

3 | LA

diligence 'to prevent suchfi":(':l» wTravén’tig
< e L , L% o o DI 5 1
A £ g o L5 S o Fils S Ry
& Jy ! M ! i . o ,z. g ...i ! ..,A'l!' .
~(2) Notwithstanding| anything contained in'{sub-section (1)

- i. - Where an 'offerice under this Act has heen ‘committed by a .corpéra-

:;:tioniand ‘it is’'proved that the offence has been {committed with
- .the consent or connivance of, or

g : r is attributable to.any neglect on

‘the part.of, any director, manager, secretary of other officer of
the corporation such director, manager, secrctary'or other officer

.shall also, be deemed to be guilty of that offence and shall be liable
'to be!! procecded  against and punished accoidingly. ;

. . H S R S

]
1

10, (1) No Court . shall take cognizance iof any offenc®

, : n ‘writing of the

facts i constituting such offence made by such officer as may. be
R : I

authorised by the State Government. ;

(2) The State Govern

ment or such officer as may be authoris-

i for any' offence punishable u '

“charged with: such offence b

. " court,. the composition shall

nder this Act, accept from any person
ed Yy Way of composition of the offence
a'sum: of money not excecding one thousand rupees, and. direct
- the release of cattle, vehicle of vessel, which has been seized as
liable: to [forefeiture under this -Act, on payment‘of such further
- sum of money as he may deem fit not exceeding the value thereof
estimated by: him. ‘ ' ; : :

.~ - (3) On payment of th

--sum of, money, as provided
‘the person, if in custody, sh

- ings have been instituted

e composition money and additional
under sub-section (2), to such officer,
all be set at liberty and if any proceed-
against such. person in' any  criminal
e X et DR ! be deemed to .amount to an acquittal
+and 10 no case shall an '
personor cattle jvehicle:or vesse[ in respect of th
b vh el C A - SRR L R I & I b
o 1(4) ';I‘he! officer compounding any: offence| may- order | the
. cancellation of any licence or permit granted Uhder this Act to
.the" offender;: or! if not-empowered to do so, may approachtan -

officér so:empowered, for the cancellation of such licence or perihit.

LI 4

y. further proceedings be tzken againstsuch
l same offence.”

Allcmpts [ and
Abctment,

Ql[cmics and

corporations.
LR R
j=-:
:
I
i
i
|

Cognizance  of]
offences. :

after the institution of any proceedings -

R
Rt

et SR i
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ogeﬁx}z:r.;ﬁ;zmar&i}i 11." Any. Magistrate . of thie first cl
e Y- for the time being to try in a summary .Wway the offences specified "
10 sub-sectiofi(1) of section 260 of the C :
1973 (No. 2 of 1974) may, on applicatio

Protection of
. action

-Power to make
rules,

taken

.-carrying out the purpose of thi

. AETRT uaa, et

27 9T 1976

by the prosecution, try in accord,
In .sections 262:to 265 of :the.s
under ‘this Act.

12. ..:(1,) ,-jN.o.suit, pfosecutio

section 4, ! -

" (2) No suit or ‘other legal
State Government for any damag

: e e
ass specially empowered

ode of Criminal Procedure,
n.in this behalf being made

ordance with -tha provisions contained

aid Code any offence punishable
= l ¥ e . .

n or other legal proceeaiﬁg shall
 lie -against .any person for anything which is in good faith done .or
intended to- be done in pursuance of any| order ' ma

| EEARES oF &

L e gt
proceedings shall lie against the
e-caused or likely to be qaused by

anything ‘which | is:in good faith done or intended to be doneiin

pursuance <of :any rorder made |
- IR

under section 4. .

3244 T}ie Stafe Government, fhay,gby noltiﬁ.céti‘c}h, and

subject . to'the condition of previous publication, make rules for

B

(2)'The rules made under!sub-section l(
“the Table iof the: Legislative Assembly. | i . }
‘ e : | et | 4 P
Zi0f R & ~ Schedule ;
1. Bulls." | ’ . :
2. - Bullocks.
i 3. Cows. | , ! i
4. "Heifers. *
w82 Calves.~ . Fi
6. Buffaloes. =8 B
7. Goats, ! . oo hes EE
8. Sheep. ° : A
: | | Bik
i I -
P et
i e
4 o | i ;
i i S o ag
! B i
, AL
| g : ‘, : g
: . O PN G S < s
fefe, maor aar dew Il -wemRy, mr,srj.%r;r DRI TR, WITe §
: ; s et s fra—1976. S a5 S
brlf it 4 EIEE
§ = 3 AL
l . i
. ! L1 =
- "

B or—
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